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Mr. Deputy Speaker: Please sit down.
There must be some order in the House,
There must be some decorum in the House.
You cannot holg the House to ransom.
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Mr. Deputy Speaker: 1 will have to take
action against you. The House must tran-
sact its business. Ialf a dozen Members
cannot go on like this.
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Mr. Deputy Speaker: 1 may tell the the
House that all the adjourament motions
and the call attention notices have been

disallowed. There is only one privilege
motion. .... (Interruptions.)
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Mr. Deputy Speaker: Order, order. The
Speaker is considering that and he will
announce his decision tomorrow, Papers to
be laid.  (Interruptions) You cannot be-
have like this, If vou are dissatisfied you
come and discuss it with me. Papers to he
laid,

PAPERS LAID ON THE TABLE

GoverRNigENT RESOLUTION ON THE REPORT
ofF THE MoNoroLEs INQUIRY ComMiIssioN

The Minister of State in the Ministry of
Law (Shri C. R. Pattabhi Raman): On
behalf of Shri G. 8. Pathak, I lay on
the Table a copy of Government Resolution
No. 7/1/66-CL-V dated the 5th Septem-
ber, 1966, on the Report of the Monopolies
Inquiry Commission.

[Placed in Library. See No, LT-T028/66].
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Mr. Deputy Speaker: Order, crder. 1f vou
are dissatisfied, you come and discuss it
with me. You cannot raise it here like this.
I do not want to hear anything more here.
I do not allow any point of order. Where
is the point of order? Shri Manubhai Shah.

NomricaTioN UnpErR THF EssextiaL Cos.
MODITIES AcT, 1955 DECLARING  GENERAL
LicHTING SERVICE LAMPS AND  FLOURFSCENT
Tuees 1O RE ESSENTIAL COMMGDITITS.

The Deputy Minister in the Ministry of
Commerce (Shri Shafi Qureshi): On behalf
of Shri Manubhai Shah, I lay en the
Table—

(0 A copy of Notification No. S.0.
2135 published in  Gazette of
India dated the 15th Julv. 1966,
issued wunder sub-clause (xi) of
clause (a) of section 2 of the
Essential Commodities Act, 1955
declaring General Lighting Service
Lamps and Flourescent Tubes to
be essential commodities.

{2) A statement showing the reasons
for delay in laying the above Noti-
fication.

[Placed in Library. See No, LT-7029/66].
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Mr. Deputy Speaker: Dr. Lohia, you are
a learned man and you must observe the
rules of the House. You must obey the
Chair. That is the first esential thing
that a Member of Parliament should do.
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